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[Mr, Speaker]
and the comments of the 
Comptroller and Auditor
General thereon. [Placed
in the Library. See No. L7- 
94/67].

(iii) Annual Report of the Hin­
dustan Aeronautics Limited, 
Bombay for the year 1965- 
66 along with the Audited 
Accounts and the comments 
of the Comptroller and 
Auditor General thereon.
[Plated in the Library. See 
No. LT-95/67].

(iv) Annual Report of the Bharat 
Electronics Limited, Banga­
lore for the year 1965-66 
along with the Audited Ac­
counts and the comments of 
the Comptrol'er and Auditor 
Genera} thereon. [Placed 
in the Library. See No. LT- 
96/67].

(v) Annual Report of the Bharat 
Earth Movers Limited, Ban­
galore for the year 1935-66 
along with the Audited Ac­
counts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed 
in the Library. See No. LT- 
97/67],

Review of Food and Scarcity 
Situation

The Minister of State in the Minis­
try of Food, Agriculture, Community 
Development and Cooperation (Shri 
Anmsahib Shinde): I beg to lay on 
the Table a copy of the Review of the 
Food and Scarcity Situation in India. 
[Placed in the Library. See No. LT- 
98/67].

12.18 hrs.
FINANCIAL COMMITTEES. 1965-66 

(A REVIEW)
Secretary: I beg to lay on the Table 

a copy of “Financial Committees, 1965-
68 (A Review)” .

12.18* hrs.
RESIGNATION OF MEMBER 

(Brig. Ghansara Singh)

Mr. Speaker: I have to inform the 
House that Brig. Ghansara Smgh, 
elected to Lok Sabha from the Udham- 
pur Constituency of Jammu and 
Kashmir, has resigned his seat in the 
Lok Sabha with effect from 25th 
March, 1967.

Shr! S. M. Banerjee (Kanpur): To 
accommodate the Maharaja?

Mr. Speaker: I do not know. To 
accommodate some of the Opposition 
Members also

12.182 hrs

STATEMENT RE. NON-PROLIFERA­
TION OF NUCLEAR WEAPONS

The Minister of External Affairs 
(Shri M. C. Chagla): The General 
Assemb y by its Resolution 1722 (XVI) 
appointed an Eighteen-Nation Disar­
mament Commitiee, of which India is 
a member. The General Assembly 
recommended that the Committee 
should undertake negotiations with a 
view to reaching agreement on general 
and complete disarmament under 
effective international control.

As the Honourable Members are 
aware, the Eighteen-Nation Disarma­
ment Committee (ENDC)t which in 
reality is a Seventeen-Nation Com­
mittee because of the absence of 
France, has been meeting in Geneva 
since 1962. Various measures collate­
ral to the question of disarmament 
have been discussed in the Committee, 
and one of these is non-proliferation 
of nuclear weapons. The ENDC has 
been giving particular attention to this 
subject since 1964, as it is recognised 
as a matter of some urgency.

Discussions in the Committee have 
revealed important differences of opi­
nion, firstly, among the nuclear weapon 
powers themselves, and, secondly, bet-
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[Shri M. C. Chagla]
ween the nuclear weapon and non­
nuclear weapon powers. The latter 
differences relate mostly to the ques­
tion of mutuality and balance of res­
ponsibilities and obligations between 
the nuclear weapon and non-nuclear 
weapon powers.

The General Assembly in its Reso­
lution Mo. 2028 (XX) of November 
19, 1985, laid down the following as 
the main principles on the basis of 
which the Committee was to negotiate 
an international treaty to prevent the 
proliferation of nuclear weapons:

(a) The treaty should be void of 
any loop-holes which might 
permit nuclear or non-nuclear 
powers to proliferate, directly 
or indirectly, nuclear weapons 
in any form;

(b) The treaty should embody an 
acceptable balance of mutual 
responsibilities and obligations 
of the nuclear and non-nuclear 
powers;

(c) The treaty should be a step 
towards the achievement of 
general and complete disar­
mament and, more particular­
ly, the nuclear disarmament,

(d) There should be acceptable 
and workable provisions to 
ensure the effectiveness of the 
treaty;

(e) Nothing in the treaty should 
adversely affect the right of 
any group of States to con­
clude regional treaties in order 
to ensure the total absence of 
nuclear weapons in their res­
pective territories.

In elaboration of these principles, the 
views of the eight non-aligned non­
nuclear weapon countries who are 
members of the ENDC, were submitted 
in a Joint Memorandum to the Com­
mittee on August 19, 1966̂

After prolonged discussions lasting 
several months, the United States and 
U.S.S.R. are reported to have reached

a considerable measure of agreement 
as to the terms of a non-proliferation 
treaty. An agreed text of a draft 
treaty has not yet been presented to 
the ENDC and, evidently, the two 
Powers have yet to reach agreement 
on some points. Neither of the Big 
Powers has formally handed to us the 
text of the draft treaty. They have, 
however, informally indicated to us 
the likely content of the draft treaty. 
There has been no occasion for ui 
formally to take a stand on its report­
ed provisions.

Our views on the question of non- 
proliferation of nuclear weapons have 
been stated from time to time in the 
ENDC and at the forum of the United 
Nations. These views remain un­
changed We shall examine the text 
of any draft treaty submitted to the 
Committee in the light of the principle* 
enunciated in the United Nations 
General Assembly Resolution No. 2028 
(XX)

The Government of India share 
with the international community the 
anxiety arising from the proliferation 
of nuclear weapons. They favour an 
early agreement on such a treaty and 
will be willing to sign one which 
fulfils the basic principles laid down 
by the United Nations. They are of 
the view that any such treaty should 
by a significant step towards general 
and complete and, particularly nuclear 
disarmament, and must meet the 
points of view of both nuclear weapon 
and non-nuclear weapon powers. A 
non-proliferation treaty should not be 
a discriminatory or an unequal treaty. 
It is also the view of the Government 
of India that the non-proliferation 
treaty should be such as not to impede 
the growth of nuclear science and 
technology for peaceful purposes in 
the developing countries, where the 
need for such development is great.

While welcoming a meeting of minds 
between the U.S.A. and U.S.S.R., which 
in itself is a good augury, the Gov­
ernment of India hope that after the
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draft treaty on nuclear non-prolifera­
tion is presented to the ENDC it wil) 
be thoroughly discussed anct tftar  the 
treaty Sg finally agreed "would take a 
shape and form acceptable to all coun­
tries which are represented on the 
Committee, and, subsequently, to the 
international community in general. A 
satisfactory agreement on non-prolife­
ration of nuclear weapons will have 
to take into account the peculiar cir­
cumstances in which certain countries 
are placed. So far as India is concern­
ed, apart form its anxiety to see the 
conclusion of a non-proliferation treaty 
as a step towards achievement of 
general and complete disarmament and 
more particularly nuclear disarma­
ment, India has a special problem of 
security against nuclear attack or 
nuclear blackmail. This aspect, which 
hardly needs elaboration, must neces­
sarily be taken into full account 
before our final attitude to a non­
proliferation treaty is determined.

Shri Hem Barua (Mangaldai): May 
I ask a clarification? Are we to 
understand that India proposes to 
sign a non-proliferation treaty with­
out being herself an atomic power 
China is not going to sign the treaty; 
UAR is not going to sign the treaty

Mr. Speaker: It is a clarification,
it should not become a debate.

Shri Hem Barua: It is not a debate, 
Sir. J  want to know whether India 
proposes to sign this treaty. If India 
signs this, would it not affect our 
international prestige because we are 
not an atomic power?

Shri M. C. Chagla: I made it clear 
that even the draft has not yet 
officially come to us. When the draft 
is given to us, we will carefully con­
sider it, and the primary considera­
tion, I ought to assure this House, is 
our national security. India stands 
in a unique position. I might point 
out three aspects. First, we are not 
under anybody’s umbrella.

*T° (fW fa) :
trarer s«rc srw fo r

\

% TZ m  | I

Mr. Speaker: If you want to dis­
cuss it, you could discuss it on some 
other day.

Shri M. C. Chagla: I have not yet 
finished my answer. India occupies 
a unique position as far as nuclear 
weapons are concerned. The House 
is awaie that we are a non-aligned 
country and we are not under any­
body's political or any other umbrella. 
Therefore, there is no military pact 
under which we can be protected, if 
we are attacked by any nuclear 
power.

Shri Hem Barua: What has hap­
pened to the umbrella?

Shri M. C. Chagla: The second fact 
is that India has got a great nuclear 
capability. The third fact is that 
India is in a position to use nuclear 
energy for peaceful purposes and 
there should be nothing in the treaty 
which would impede our use of nuc­
lear energy for peaceful purposes 
All these factors will be taken into 
consideration when the treaty is 
tabled before this Committee, and I 
assure this House that before we make 
up our mind, the paramount conside­
ration will be the security of the 
country

it® tw wifi : swrer

t  f t  W  frRT 5 fcrftR %
fa  ire  * | w ffa  iTPFfar

^  ft w w  wtr p r 
g fa  *nft

snrer qqw m  S t  ft *  t  vz- 
s n f e t f  d ig r a m  J f f l f  fa * lr  ^  1 t a w

T W t  f f t r  g r o t  v t t t

ifafT **  Sftr ftaT f t  TORT
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Mr. Speaker; I think the hon 
Minister can answer after we hear 
one or two more poinls; it would be 
then easier.

Shri Hal Raj Madhok (South Delhi): 
The hon. Minister just now said that 
they will consider the treaty when it 
comes before us. But he has also 
hinted that we will see that no check 
is put on peaceful uses of nuclear 
energy. It implies that we are not 
in favour of development of nuclear 
energy for warlike purposes. I want 
to know, whether in view of the fact 
that China is our enemy and that 
China is equipping its armed forces 
with nuclear weapons, if India can 
afford to bind its hands in the matter 
of nuclear weapons. We want to have 
a clear assurance from the Minister 
that he will not bind India's hands 
in anyway, and India should remain 
free to develop its own nuclear capa­
bilities and nuclear weapons so that 
its armed forces may have the same 
weapons which our enemies command 
at the moment.

Sbri S. Kandappan (Mettur): The 
Minister explained that the position 
of our country is unique in this matter. 
It would be more correct to say that 
our position is precarious, not unique. 
Since China is going ahead with "the 
proliferation of nuclear weapons, any 
treaty signed by countries without the 
consent of China would be useless 
and null and void. May I know whe­
ther Government have considered this 
matter and taken it up with the other 
countries in their talks and whether 
they will pursue it in future, t.e. the 
position of India vis~a-vts China?

Shri Swell (Autonomous Districts): 
These talks about the non-prolifera­
tion treaty have been going on for 
some time. From all the reports we 
read, it would appear that (he talks 
relate more to the non-development 
of nuclear weapons in countries which 
are non-nuclear at present and they 
say precious little about the halt to the 
arms race among the nuclear powers 
themselves. I would like to have a 
categorical answer from Government 
whether they would sign any non­
proliferation treaty unless aad until
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they are assured that the nuclear 
powers would halt their arms race and 
also destroy the nuclear stockpile in 
their possession?

Mr. Speaker: I thought it was only 
a clarification which was sought. But 
policy matters are also raised.

Shrimati Tarkeshwari Sinha (Barh): 
May I know how far the Government 
is aware about the countries which 
have been declared as nuclear powei'3? 
The date has been shifted to 1st Janu­
ary, 1967. Do Government have any 
information whether because China 
has exploded a bomb, China will be 
also considered as a nuclear power 
and whether that thing is likely to be 
mentioned in the draft treaty before 
the Government? The minister inform­
ed the House that the draft is not 
available. But the newspaper reports 
indicate that the Government of India 
has the draft before it and Dr. Vikram 
Sarabhai has gone to Geneva to dis­
cuss this matter with the powers 
interested in a non-proliferation 
treaty. I do not know how far it is 
corredt. Will ; Government clarify 
whether there is any link between this 
and Dr. Sarabhai going to Geneva or 
not? '

Shrl Chlntamani Panigrahi (Bhu­
baneswar): What is the urgency on 
behalf of Government to sign this 
treaty? Is it because they want to 
remove the suspicions from the minds 
of some of the nuclear powers?

Shrl M. C. Chagla: Dr. Lohia said 
that nuclear powers were Brahmins 
and non-nuclear powers were bangris- 
India belongs to an intermediate 
caste.. .

*?©

Shrl M. C. Chagla: We have the 
nuclear capability and we can explode 
the bomb, but deliberately we have 
passed a self-denying ordinance and 
we'have gaid that our present policy 
is we will not explode the bomb. 1

agree with Shri Madhok that we have 
to tsike into consideration the threat 
posed by China. That is where India’s 
position is unique We have the 
nuclear capability. We are non-align­
ed and we are under a continuing 
menace of a country which has already 
exploded the bomb. Before we decide 
to take up our final attitude towards 
the treaty, we will certainly bear in 
mmd this vital fact

As regards Dr. Swell's question, we 
have also been insisting that tfils 
ticaty should be reciprocal in charac­
ter, that there should be mutual obli­
gations, it is not enough to tell the 
non-nuclear powers not to explode the 
bomb whereas the nuclear powers will 
do nothing at all and, therefore, wc 
expect the nuclear powers also to 
assume certain responsibilities either 
to reduce their stock-pile or not to 
increase it.

In reply to the question put by 
Shrimati Tarkeshwari Sinha I may 
say that formally wc have received no 
draft of the treaty, informally we have 
got the substance of it, but even 
that which has been given to U r  is not 
the final draft because negotiations 
are still going on between USA and 
USSR and, as I said, it has not been 
formally presented to this 18-member 
committee ( Interruption.)

Shri Surendranath Dwlvedy (Ken- 
drapara): Why should we go there 
if it is only an informal treaty?

Shri M. C. Chagla: I am sorry I
cannot enlighten Shrimati Sinha as to 
what discussions we are having with 
different countries with regard to this 
matter. Obviously, that is not a matter 
which can be mentioned to Parliament 
(Interruptions).

Shri P. K. Deo (Kalahandi): Sir,
we must have a discussion, otherwise 
the whole thing would be In cloud.

Mr. Speaker: We will have a dis­
cussion but not in this way. You 
give notice of it and we will consider.


